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THE PREV ENTLVE DETENTION (AMJ:.NDMENT)
ACT, 1952

No. XXXIV or 1952

v Ll{thr March 1952}
An Act further to amend the Preventive Detention Act, 1950.

B E it enacted by Parliament as follows:—

1. Short title.—This Act may be called the Preventive Detention
(Amendment) Act, 1952.

2. Amendment of section 1, Act IV of 1950.—In sub-section (3) of
section 1 of the Preventive Detention Act, 1950 (hereinafter reterred tuv
as the principal Act), for the word ”Aprl] the word “Octobz:r" shall be
substituted.

3. Validity and duration of detention in certain cases.—Every deten-
- tion order confirmed under section 11 of the principal Act and in force
namediately before the commencement of this Aci shall have effect as if
it had been confirmed under the provisions of the prinecipal Act as amended
by this Act; and accordingly, where the period of detention is either not
specified in such detention order or specified .(by whatever form of words)

‘to be for the duration or until the expiry of the principal Act or untit the
* 81st day cf March, 1952, such detention order shall continue to remain in
force for sc long as the prineipal Act is in force, but without prejudice to
the power of the appropriate Government to revoke or modify it at any

time.
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